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Act No. IV of 1949
_ [PassEp Y 1HE DoMiNion LEcrstaTure)

{Received the assent of'th(_», Governor-General on the 16th February, 1949.)
An Act to apply the law in force in the ﬁnited Prbvindes relating to the United

Provinces_ Provincial Armed Constabulary to members of the sajd Con-
"~ stabulary when servmg outside the Umted Provmces - . :

HFREAS it 1s. expedlent to apply the law in force in the Umted -Pro-
- vinces: relating to the United Provinces Provincial Armed Constabulary

to members of the said Constabulary when serving outside the. Umted Provinces;

Tt is hereby enacted as follows:-—

1. Short title and extent.—() This Act may be called the United Provmces
'Provmmal Armed Constabulary (Extension of Laws) Act, 1949. )

Waade
(2) Tt extends to sl the Brewineos of Indm,c,mc*wﬁ Y B Shahoe
' 2. Application of United Provmces law to membéts of the United. Pro-

Lopeatel by Ael-633 (63 a5

&inces Provincial Armed Constabulary serving ‘outside the Umted Provmces

The provisions of ‘any law for the time being in_ f:orce m bhe-

relating to the Rmxﬁ%ﬁfl A
shall appl§§ and in relation fo members of the said Oonstabula,g When Bervmg
in any other than the-Jnited-Provireds as they apply .t to an'd 1 [
twn to members of the sald Constabulary within bh@«@mﬁed«k

AN
3. Repeal o! Ordmances XVIiI ot 1942 and XXX of 1948.—The Umbed Pro- .
vinces Special Armed Constabulary Act (Extension) Ordinance, 1942 (XVII of
1942) and- the United Provinces Provincial Armed Constabulary (Extensmn of
Laws) Onhnance, 1948 (XXX of 1948) are hereby repealed .
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